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IEAU/ORDER

PER AMITABH SHUKLA, A.M :

This appeal by the assessee is arising out of the order of the
learned Commissioner of Income Tax (Exemptions), Chennai in
Application No.CIT(E), Chennai/ 2023-24/12AA/11772  dated
21.02.2024 The order was passed by the CIT( E ) in response to
seeking of registration u/s 12AB. Through the above said order, the

application filed by the assesse was rejected
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2.0 At the outset, the Id.AR for the assessee stated, during the

course of hearing, that the assessee wants to withdraw the appeal.

3.0 When this was pointed out to Id. Senior DR, he has not raised any

objection for withdrawal of appeal. Hence, we dismiss the appeal as

withdrawn.

4.0 In the result, the appeal filed by the assessee is dismissed as

withdrawn.
Order pronounced on 31st May, 2024.
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